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RAJYA SABHA 
Fnday, the 8th April, IMQ/the 19th Chaitra,  1882   

(Saka) 

-The House    met at eleven    of   the •clock, 
MR. CHAIRMAN in the Chair. 

MEMBER SWORN 

Prof. A. R. Wadia   (Nominated). 

PAPERS LAID ON THE TABLE 

AUDIT REPORT (1960) OF THE DEFENCE 
SERVICES AND RELATED PAPERS 

THE MINISTER OF REVENUE AND CIVIL 
EXPENDITURE (DR. B. GOPALA REDDI): Sir, I 
beg to lay on the Table, under clause (1) of article 
151 of the Constitution a copy of the Audit 
Report, Defence Services, 1960 (including 
Report on the Appropriation Accounts of the 
Defence Services and the Commercial Appendix 
thereto for the year 1958-59). [Placed in Library. 
See No. LT-2073/60.] 

STATEMENT    ON    THE    INDO-PAKISTAN 
FINANCIAL TALKS HELD AT RAWALPINDI IN 

MARCH, 1960 

Dn. B. GOPALA REDDI: Sir, I also beg to lay 
on the Table a statement on the Indo-Pakistan 
Financial Talks held at Rawalpindi in March, 
1960. [Placed in Library.    See No. LT-2078/ 
«n 

RESOLUTION RE  NATIONAL   LOT-
TERIES   FOR   RAISING   FINANCE FOR 

SOCIAL SERVICE SCHEMES 

SHRI DAYALDAS KURRE (Madhya 
Pradesh): Sir, I beg to move the following 
Resolution: 

"This  House     is  of  opinion  that 
Government    should    organise ?Na-lional 
Lotteries to raise money _for 92  R.S.D  —1. 

Service Schemes 
implementing the health and    other 
social service schemes envisaged in the 
Plan." 
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The question was proposed. 

SHRI BIREN ROY (West Bengal): Mr. 
Chairman, Sir, I heartily commend this 
Resolution for the acceptance of all sections of 
this House. It is taken outside in some 
important quarters as if lotteries would only 
propagate more of the gambling instinct, but 
that is not so. Even if it is so, I think that this 
Resolution permitting National Lotteries will 
not be worse than what the Government has 
already accepted in allowing horse-racing to 
go on unrestricted in India. In various States 
there was opposition and motions were moved 
in State Legislatures, but with Government's 
support those motions were defeated and 
tactics were adopted by our previous rulers to 
admit some rich men as Indian stewards and 
sometimes also as judges in Turf Clubs with 
the result that gambling on horse-racing which 
ruins the middle class people in Calcutta, 
Bombay and in other places is going on much 
more than it used to be in the British days. 

There were restrictions on the number of 
days of horse-racing in Calcutta; now even on 
Sundays and holidays—except of course the 
national holiday on the 15th August— Hfcere 
is horse-racing.    Most    of    the 

holidays have now been taken up by horse-
racing. Previously there were approximately 
fifty days in a year for racing; now it is more 
than a hundred days. If you are in Calcutta—I 
have never been to the races myself, never 
even in the race-course at all—you will see 
millions of people there on the race days. 
Whether Mr. Khrushchev is coming or Mr. 
Nehru is coming, there is no question of 
stopping this mad rush to the races; it goes on, 
and there will be millions of people losing 
their money—sometimes borrowed not only 
on official bids but in unofficial gambling 
dens. The States sometimes raised objections 
that if they were to stop horse-racing, they 
would lose the tax. We had proved in the West 
Bengal Legislative Assembly before that the 
tax that they would lose, could be realised by 
other means but that was not accepted. 

In this particular case of National Lotteries, 
even if we make a beginning, we will get a 
huge sum. In Ireland by conducting the Irish 
Sweep-stake they have built big hospitals. A 
small country like Ireland has done that by 
organising the sweep-stakes and if we do that 
also in the right manner, it will be useful. I 
would not mention here about the executive 
matters or how it should be organised and 
controlled and so on, but I think the lotteries in 
India can be the biggest draw in the world. It 
was once so. The Calcutta Derby was the most 
popular in the whole world and prizes were 
given to the extent of nearly 14 to 15 lakhs of 
rupees in those days before it was closed 
down. 

There is one point in regard to these 
National Lotteries. If we organise them even 
in countries outside India, we can attract 
enormous amount at foreign exchange and 
give a part of the collections to winners. After 
all, 15 per cent, only as expenses is allowed in 
any lottery. If we take away from the 
collections about 40 per cent as stake money 
and 15 per cent, as cost, that is 55 per cent, in 
all, we are having a net earning of 45 per cent. 
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So if we organise this, there will be available 
an enormous amount of ioreign exchange just 
as we get from foreign tourists coming to this 
country, and foreign exchange will flow ,'nto 
this land. 

Sir, objection    has also been raised in  
describing the Prize Bonds  issued by  the 
Government—which has been copied     from    
Great     Britain as  an instrument   to    
encourage   gambling. But it was argued that 
this was not gambling and that the buyer    of 
the Prize Bond got back the money paid by 
him for it in full after a time, i.e. 5 years and 
that there was no loss to the buyer for it.   That   
is a fallacious argument because    a person 
investing Rs. 100 in a hundred-rupee Prize 
Bond loses the interest on it for a period of five    
years'since he gets    back only Rs. 100, and if 
on the other hand, he had invested that money 
in a savings account or had that money put to 
use in a paying    concern he would   have 
earned a return of at least 5 per cent, per 
annum on it, which in five years would come 
to Rs. 25.   And   he loses this return by 
purchasing these Prize Bonds.   From such 
losses incurred by the people you are paying 
the prizes. So    you cannot just say that if    we 
organised a lottery on the basis of the 
Resolution    under discussion,    and a person   
bought   a   one-rupee   lottery ticket, he   stood   
to lose that   money and    it would    rouse the    
gambling instinct     in him.   That     is  not     
so because     there is  the    loss    to him 
whether in a lottery or in a Prize Bond scheme; 
it may be    more in one case than in the other.   
Now let me take the five-rupee Prize Bonds.   
The poor fellow who buys a five-rupee    Prize 
Bond also loses some money because if he 
would have invested that money in a savings 
bank account, or put it to productive purposes 
in the villages, he could have easily earned one 
rupee or at least    eight annas a year.    So    in 
purchasing the five-rupee Prize Bonds also—it    
is mostly    the    low-income people who 
would go in for them—the loss of one rupee or 
eight annas a year in the shape of a return on 
the amount invested is there over a period of 
five 

years. Since loss is there in either case, it 
should not be argued that a person buying a 
one-rupee lottery ticket only stood to lose it. 
After all nothing is compulsory and a person 
need not buy it. 

Moreover,  the    State Governments, Sir, 
have already allowed lotteries to go on in their 
respective spheres. For instance there is the 
Red Cross lottery and in West Bengal there are 
the K. C. Charities lottery, and the    Don 
Bosco lottery in Calcutta for the benefit   of the 
Portuguese boys' school and many others.   
There    are also other lottery tickets    coming   
from     outside     the country and they    are 
coming    from Sikkim and    are sold in 
Kalimpong. As I mentioned before, at one time 
the biggest     lottery     in  India     was  the 
Calcutta Derby.   Also    there are the 
mushroom lottery tickets that are not allowed    
and    yet    are being    sold unauthorisedly.   
Perhaps   only in one case out    of a hundred    
the    guilty persons    are arrested.   On   the 
other hand,  if  we  have  National   lotteries, 
and the States are also authorised to have their 
own lotteries, the unauthorised sale of banned    
and mushroom lotteries     will     automatically     
stop; people will not go in for them when they 
have these National lotteries.   By-having them 
we could pool the funds from all over the place 
and then utilise the money for implementing 
National schemes to be decided    on from time 
to time.   That is what I think has been 
envisaged by the   Resolution; therein the 
principle has been proposed.    The details can 
be worked out later.   And if    national    
lotteries    are organised bearing the seal of the 
Government of India, we can sell them also in 
foreign countries and earn foreign exchange. 1 
do not see why the Resolution should not    be 
accepted    in principle.   They could be 
properly organised    and the lotteries 
successfully run through the State Authorities;    
the sale of tickets could be done through the 
agency   of the Local authorities, through the 
post offices,  through the banks and so on. And 
if the    demand    for the lottery tickets is so 
great that these agencies cannot cope with, we    
can have    the automatic machines, just as it is 
being 
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[Shri    Biren Roy.] done in foreign countries, in 
Germany, for example,    in both the Germanys, 
Democratic    Germany    and the other Germany, 
the Germany of free enterprise as they call    it.   
In these two Germanys    they    are    running    
the lotteries by vending   tickets   through 
automatics.   The    automatic machines punch the 
tickets and the counterparts of the tickets 
automatically go out in a roll and these go to the 
place   meant for the draw.   It    does    not 
require much human agency.   Money is only 
collected     by    men    and    the ticket 
counterfoils    go for the    draw.   The lottery 
there is held every two months. Here we. can 
have it every six months to start with and then 
make it every three  months.   Of  course     there  
are some lotteries of a gambling type, for 
example, the Sweep stakes in Ireland and the 
Rangers in Calcutta and so on, and through such 
lotteries they still get enormous    money.   That is 
pure and simple   gambling.   First of all the man's 
ticket must be drawn in the lot and then it is   
attached practically to the tail of the horse i.e. the 
name of a Race Horse is drawn with it, and if the 
horse to which it is attached does not win the 
money is not fully won. Only a consolation prize 
comes.   Here it is not so.   Here there will be only 
one   draw   and if a person   is   lucky enough    he 
will     get the full Prize money. Like Prize Bonds, 
the lotteries can also be divided in groups State-
wise or otherwise.   Here there do not exist two 
kinds of things, one gambling and one lot.    So    
it is a very simple thing which we can accept and 
which, if implemented, will bring in crores of 
rupees to our Government to promote measures    
for     the welfare     of the people, to promote 
health, to promote education  and other     social  
services. Not only that, it will also earn foreign 
exchange, as mentioned, and that is an important    
aspect of    it.   We    have banned now-a-days the 
entry of Irish Sweep   Stakes  and  we  have  
banned also other sweep    stakes for    which 
payment in foreign  currency    has to be made.   
But yet it is going on and foreign currency     is 
being smuggled out of the country    for that 
purpose 

and millions of such tickets are sold in 
India and the results of winning tickets are 
even announced in the papers. No action is 
taken. When the Government knows that 
this illegal thing is going on and is 
tolerating it, why should not our 
Government initiate these National 
Lotteries and collect money for the Plan, I 
cannot understand. So I think all sections of 
the House will accept and commend this 
proposal to Government. 

If this is accepted, later on a porper board 
may be formed and, if necessary, there may 
be constituted such boards in the various 
States to run these National Lotteries. To 
begin with there may be two, and later four 
in a year. At the same time we may ban this 
horse-racing business because there the 
people are simply gambling and are losing 
heavily and since there is an outlet for those 
gamblers in these National Lotteries they 
will perhaps invest more also in these. 
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SHRI M. D. TUMPALLIWAR (Bombay) : 
Only once it must be done by lot*. 
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12 ^NOON 

SHRI MOHANLAL SAKSENA (Nominated) 
: Mr. Chairman, I have listened to the speeches 
delivered in support of the Resolution and I am 
sorry I cannot see my way to support it for 
several reasons. First of all, it is not in keeping 
with our policy and professions. Secondly, it 
cannot have and should not have any place in a 
State which stands for planned economy and 
thirdly it is not in consonance with the object of 
socialism which we have placed before 
ourselves. I know that arguments have been 
advanced in favour of the Resolution because 
of the Prize Bonds recently introduced by the 
Government. I will have to say a few words 
about them, but before I deal with the Prize 
Bonds themselves, I would like to point out the 
harm that is likely to be caused to the people at 
large by the introduction of the system of 
National Lotteries. It has been said that nobody 
will suffer any harm if a man spends a rupee 
today and again a rupee tomorrow in buying 
lottery tickets because by doing it he does not 
lose anything as he spends the money that he 
has saved or whatever little he has got hoping 
that in the long run he might win a fortune. I 
think this itself causes a great deal of harm to 
the man himself. We have been told that man is 
the maker of his own fortune. Even those 
people who believe in the theory or karma 
know that they have got to work hard. We may 
leave the results in the hands of God but we 
have got to work and we have to strive hard. 
This system of National Lotteries will spread 
not only in the district towns but to every tehsil 
and every village. This is already going on and, 
therefore, we have to find some way—a 
legalised way—foe canalising these activities. I 
think the greatest harm that the system will be 
doing is to create a feeling amongst the people 
that they should not depend upon themselves 
for changing their fortunes. The previous 
speaker mentioned the fact that Gandhiji used 



289 National Lotteries [. 8 APRIL 1960 ]        Finance for Social       290 
for raising Service Schemes 

to tell us that we have to attach special 
importance to the means, that it is the means 
that have to be taken care of and that the ends 
will be taken care of automatically. That is 
why he said that he would not have swaraj at 
the cost of truth and nonviolence. I might refer 
to an incident in 1940 when negotiations were 
going on between Gandhiji and the then 
Viceroy, Lord Linlithgow. Agreement had 
practically been arrived at and Congressmen 
were advised to join the national Government 
that was to be formed. At the last moment, 
Gandhiji felt that the Viceroy was under the 
impression that the Congressmen would 
activeiy support Government's war effort. His 
colleagues told him, "You have not given any 
assurance to that effect. So, why bother about 
it?" But he said, "No. The Viceroy is under 
that impression," and so before he left Delhi, 
he informed the Viceroy that if the Cong-
ressmen joined the Government, they would 
not give active support to the Government's 
war effort. The result was that the negotiations 
fell througn. This was against the advice of his 
colleagues who had said that he was not 
bound to tell him but he did not listen. There 
are men who would say that if he had not 
done that, perhaps the country would have 
saved a lot of travail and suffering but we 
know that if he had accepted that view, the 
country might have been in a worse position 
and he would not have had the feeling of 
having achieved the goal by our own efforts, 
but would have felt that somebody had given 
something by way of gift. So I feel that this 
would create a feeling in the minds of the 
people that instead of self-reliance which we 
want everybody to practise, instead of mutual 
co-operation and mutual help to propagate 
which we want to start co-operative societies, 
we shall switch their minds in a totally diffe-
rent direction. Secondly, as has been pointed 
out, in recent years there has been a great fall 
in our morals, especially because of the get-
rich-quick mentality.    Many of our present 
ills 

may be ascribed to that and once we introduce 
this system, I think we will be adding fresh 
incentive to that spirit. Instead of working for 
themselves, instead of devising ways and 
means to establish themselves, they will be 
thinking and depending nn their luck, that is, 
they will be thinking that they will get a 
lottery prize sooner or later after which they 
will make a start in life. In a socialist State we 
do not envisage rich and poor persons. If a 
person gets Rs. 25000 by means of a lottery 
then he becomes a rich man in a village. This 
will create a new class of people— those who 
win and those who do not win. I think this is 
objectionable. There are two objections to 
these Prize Bonds. First of all, the prize 
money should not be given in cash. Secondly, 
I would not like these Prize Bonds to be 
bearer Bonds. 

Some time back I had suggested the issue of 
bearer bonds but for a different purpose.    In 
1949 I had suggested that bearer bonds might 
be issued at  a  premium  of  35    per    cent,    
to attract black market money.     There was 
plenty of it in the country then and it was 
causing a lot of harm to • society,   
undermining   the  very  foundation.    This 
money    was being utilised for anti-social 
activities. We had at  that   time  appointed   
the   Income-tax Investigation    Commission 
and it was  pointed  out that if we were to> 
issue some kind of bearer bonds like I had 
suggested, it would have meant that we did not 
want to stick to our original idea of appointing 
the Commission which was to ferret out black 
market    money.      Later on, it    was found 
that with all its    efforts    the Commission  
could     not    ferret    out more than Rs. 45 
crores for which sum 1 settlements were made 
with the parties concerned.    At the time of    
the • appointment of    the    Commission    it 
was   estimated that the money underground 
was to the tune of about Rs 400 to Rs. 500 
crores, and even now at considerable part of 
this amount was. underground   and   was   
causing   great; 



 

[Shri Mohan Lai Saksena.] havoc.      
During    the    Second    Plan period,  the  
Investigation  Commission had ceased to 
function and, therefore, I  had  suggested  the  
issue  of hearer bonds at  a premium  to  
attract     the black  market  money  and  those  
who knew something about it assured me that 
it would be possible to    draw at least Rs.  
150 to Rs. 200 crores.    Now the Prize Bonds 
that have been issued are bearer bonds and 
any person can invest his black    market    
money In these Bonds.    I am    sure    that    
the black  market  money  has  found     its 
way into these bearer bonds because the 
purchasers have not to go in for benami  
transactions   or  even  to  buy bonds in the 
name of sons or relations. These are bearer 
bonds and anybody can buy them.   I now 
understand that owing to the supply having 
been exhausted, there is already a black mar-
ket   in   these   Prize  Bonds.     A  Five-rupee  
Bond     is  selling for a higher price.    If    
Government    had    issued bearer bonds at a 
premium to attract the  black market  money,  
then     the black market money would have 
been attracted   and   the   Government    also 
would   have  gained  by   way  of premium.     
Firstly,   I    would    like    the Finance 
Minister to provide sufficient safeguards, to 
see that the black market money is not 
invested in     these Prize Bonds. 

Secondly, he should issue bearer "bonds 
at a premium of, say, 25 or 30 per cent or at 
any rate that his advisers advise him. For 
attracting the black market money it is 
necessary. And as regards prize bonds my 
suggestion is this that instead of cash prizes 
it would be much better if the prizes :are 
given in the form of social servi->ces. For 
instance, you can issue housing bonds for the 
sake of solving the housing problem. In a 
particular city you develop the land and you 
issue bonds and instead of giving them in-
terest you can have a number of houses built 
and you can draw lots because you do not 
have sufficient number of houses to go round 
for .every- 

one. Those persons who have taken bonds 
instead of taking interest can naturally get 
houses and I think that way we would be 
solving the housing problem to a certain 
extent. 

SHRI ABHIMANYU RATH (Orissa); That 
means the person has to migrate to the place 
where the houses are built? 

SHRI MOHAN LAL SAKSENA: You can 
have a scheme for each particular city and the 
persons who live ia that city will participate in 
that scheme. 

SHRI ABHIMANYU RATH: In every city 
the Government should construct houses? 

SHRI MOHAN LAL    SAKSENA:  It need 
not be houses  throughout.  You can develop 
orchards.    What I mean to say is, if you want 
to give prizes, you must give something which 
meets one of their social needs. For instance, 
there are large areas of land along the railway  
lines.    They have  got to be developed.   You 
have got so much of waste land.    I understand 
in    foreign countries they do cultivation right 
up to the railway track.    But things are 
different here. Why can't we develop these 
lakhs and lakhs of acres of land which   are  
lying  fallow?     The  Government of India and    
the    Railway Ministry can take this up.    We    
caa develop these lands into orchards and we 
can issue orchard bonds. And there are retired 
persons who would like to take up some such 
work. And because we do not have a sufficient 
number of orchards to go round, we can have a 
lottery.    That  will  not have  an  element of 
gambling; but there will be the element of 
mutual help and self-reliance.   I think some 50 
persons can join together and can have 50 
houses in five~ years or ten years. As to wh> 
should get the first house, that can be decided 
by drawing lots.    Mr. Nawab Singh pointed 
out that there was tha system  of  lottery  
everywhere.     Lot-try itself is not a bad thing    
but it does not mean    you must    support 
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every form of lottery; I cannot accept that 
argument. Mr. Chairman, my submission is, 
having issued thess prize bonds sufficient 
safeguards have to be provided against black 
market money finding its way into these and 
being inves.ed in bonds. Secondly, we should 
issue bearer bonds at a premium to attract 
black market money and that will help our 
finances. In any case, I do not see my way to 
support the Resolution. 



295 Nation Lotteries [ RAJYA SABHA ]     Finance for Social     296 
for raisina Service Schemes 

 



297     National Lotteries [ 8 APRIL 1960 ]       Finance for Social 298 
for raising Service Schemes 

 



299 National Lotteries      [ RAJYA  SABHA ]      Finance for Social      300 
ior raisina Service Schemes 

 

SHRI N. M. ANWAR (Madras): Mr. Deputy 
Chairman, there is a saying in the English  
language—paradoxical 

i though it may appear, yet I think never was 
truth uttered much better than that—that the 
path to hell is paved with the best of 
intentions, and here we have got a resolution 
before the House which is a proof in point as 
to what actually it means for the country—the 
path to hell is paved with the best of 
intentions. 

Mr. Deputy Chairman, we have been 
holding our head aloft before the bar of world 
opinion as a country which has set an example 
of spiritual values and of moral values, and 
here at the altar of mammon, if we are to 
believe the Mover of the Resolution, we have 
got to prostitute our sense of values.- I believe, 
Mr. Deputy Chairman, it is not by this way 
that we should encourage things which we 
want to develop for the good of our country. 
No doubt we have got to appreciate the 
motives that have prompted the Mover of this 
Resolution that he wants every avenue to be 
exploited in order that we can augment the 
Plan, in order that we can also accelerate the 
implementation of the health and other social 
service schemes envisaged in the Plan. But as 
a country which has produced Mahatma 
Gandhi who has held aloft that it is the means 
that count and not the end, I believe this is not 
the way in which we are going to honour his 
memory. On the contrary if there is one whose 
soul should now feel very happy that he has 
got devotees even in this country of great 
spiritual values, it is Machiavelli because it 
was he who said: "It is not the means that 
count, and no matter what the means are, so 
long as we have the end in view let us try to 
pursue it by means fair or foul." I believe, Mr. 
Deputy Chairman, here is a measure by which, 
if only the Government should adopt it, we 
may go down before the bar of world opinion 
that we as a country, as a nation, as a party, 
have no right to vindicate the principles for 
which Mahatma Gandhi had stood and fought 
the battle of gur freedom. He said that it was 
the means that counted and he set a premium    
upon truth.    Believe 
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me, Mr. Deputy Chairman, I have myself 
witnessed as to what takes place at Derby. I 
wa3, of course, there many a time in that 
country where they do not have this high sense 
of values. They take it as a national holiday 
and go about it as a pastime, in fact every man, 
woman and child would like to devote a little 
money in order that they could take part in this 
pastime. But that is not what is actually 
suggested here. That can well be rather in 
keeping with the genius of that soil, but here 
we have been born unto traditions, unto a 
heritage which always set spiritual values h'-
gh, and definitely, therefore, to say that we 
have got to take our inspiration from ever so 
many countries overseas is not the way of 
approach to this problem. On the contrary we 
have to give a lead and an example and serve 
as an ln«-piration for ever so many countries 
overseas that in spite of our difficulties, that in 
spite of the odds, that are against us in the 
implementation of the Plan, we have been 
trying to pursue the path of good means and to 
see that we hold our spiritual values high. 

Reference has been made to ever so many 
examples of gambling in this country. But 
even there, Mr. Deputy Chairman, that should 
not be an argument that we should have to ex-
pand this area of gamble. I know that 
gambling is rooted in the spirit of man, but if 
this State wants the moral sanctions of society, 
it must have to curb that spirit and not that it 
should set a premium upon 13iat spirit. As 
many of us, Members of this House, should 
themselves have experienced in their life that 
people who go to the racecourse display the 
psycho-pathology of our social life. They go 
there with plenty of hopes and ambitions, and 
like Alnascher they dream whom even opium-
eaters should envy, but by the evening when 
the race is over and when they return, 
particularly the poor gentry, we know how 
they have been victimised by this gambling, 
how they have become poorer for the day. 

Therefore, even granting that ire have 
committed a mistake in allowing horse-racing, 
a tradition which we have inherited from the 
British regime, let us make it clear that, in 
going in for a noble cause, we shall not allow 
this spirit of gambling anymore to extend. I 
know that the Mover of this Resolution is 
fully alive to the problems of social service 
but my real feeling is that he will, on second 
thoughts after hearing the proceedings of this 
House, himself come forward to withdraw this 
Resolution because I do not want that K 
should go against his fair name, that he did 
not value very much the means.   Let us make 
this clear. 

Mr. Deputy Chairman, one of the arguments 
that he has advanced is that every man wants 
to grow rich, richer and still richer, and grow 
rich as quickly as he can. I know that this is an 
experience which we come across in our 
everyday life. But I must only say this. I wish 
to contradict my friend's "easy-come-easy-go" 
approach. In order that we should have to 
grow rich quickly, I think that this is not the 
means that we will have to suggest to our 
country. We have come here as representatives 
of the people and we have to set an example as 
to how best they have to conduct themselves 
in their way of life. We have to tell them in the 
language of the people. In fact, I was really 
surprised that one or two Members were even 
quoting chapter and verse from the scriptures. 
I was wondering; they knew not what they 
spoke. On the contrary, all scriptures make it 
clear that man does not live by bread alone. Is 
it for that bread that we have to sell our soul? 
Is it that we will have to go before the bar of 
world opinion that we do not care what the 
means should be. Well, I feel that we should 
not allow this Resolution to be adopted and I 
would make this appeal to the House. Even 
though he might have been prompted to bring 
forward this Resolution with the very best of 
considerations for the good of our country,    
on second    thoughts,    after 



 

[Shri N. M. Anwar.] listening to the 
arguments that have been advanced on the 
floor of this House, I am sure he will himself 
come forward to withdraw this Resolution. In 
many States, and particularly in the State 
which I have the honour to represent, we have 
been implementing the scheme of prohibition. 
It definitely costs a tremendous lot to the 
revenues of the State but yet we have been 
pursuing it vigorously. We know that there 
has been some illicit distillation going on; we 
know also that the rules sometimes are more 
honoured in their breach than in their 
observance. But that is only an infinitesimal 
percentage of the problem. It is quite possible 
that the people in the villages are not fully 
educated, are still not fully alive to the good 
which the State has got in mind for them. But 
why is it that the Government, particularly the 
State from which I come, have committed 
themselves to the policy of prohibition? I am 
sure that there are many other States in our 
country where too this policy of prohibition 
has been implemented vigorously. That is 
because we do not want money from the 
tainted source for the national exchequer. An 
argument has been advanced here thai 
particularly in these days when we are 
struggling for foreign exchange, here is one 
more opportunity that we will have to exploit 
and see that we augment our revenues for the 
national exchequer. But believe me, Mr. 
Deputy Chairman, the arguments that have 
been advanced in that direction themselves 
defeat their purpose. Most of the transactions 
that have been carried on have gone on 
without the knowledge and without the 
sanction of the powers that be. And if tickets 
are being sold in this country—a foreign 
sweep-stake sometimes declares dividends—
for the nationals of the country, I wonder how 
such money could at all be permitted to go out 
and how the proceeds of that sweep-stake 
could be distributed in this country when these 
subscriptions have gone out of the country 
without the knowledge of the 

authorities. I am sure the hon. Minister will 
take cognizance of this information, because I 
can little believe how foreign exchange can go 
out of this country. I was amazed, in fact 
amused for a while, how money by millions of 
rupees had been going out of our country by 
way of investment in these sweep-stakes. I 
know that there are sweep-stakes in almost 
every country of Europe. I have had the 
privilege of visiting many countries and 
hearing quite a lot about these sweep-stakes. 
But how such contraband has been going on so 
merrily for so long is a matter for investigation, 
and I am sure the Government will pursue it 
and see that the culprits are brought to book, 
because we shall not allow that. There shall be 
nothing of the kind in our own country by 
which such precious money as we need should 
be allowed to go out of our country. There art 
very many weighty and lofty considerations as 
to why foreign exchange is not So readily made 
available to us. People go in for higher studies: 
DCO-pie go on missions—in fact, I myseli 
intend leaving for West Germany tomorrow. 
But I know how we have to confront ourselves 
with the problem of finding foreign exchange. 
We have got to give lofty arguments to . justify 
why we need this or that modest sum. The 
authorities are so strict; they implement the 
rules and regulations very severely. I congra-
tulate them; they do it because it is in the larger 
interests of the national exchequer. But here I 
have got information which is to me very much 
confounding, how millions and millions of 
rupees of our country are being invested in 
these sweep-stakes in different parts of the 
world and how sometimes even dividends, the 
prize moneys, are being allowed to enter this 
country without the knowledge of the 
authorities. That is something which I cannot 
understand. 

One more argument was advanced in the 
course of the debate—and by a very senior 
Member of this House— that we would have 
to see how best 
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Tve could attract black money through the 
medium of Prize Bonds and things like that. 
Believe me, Sir, whatever can be said behind the 
scenes or off the record, let it not be said on the 
floor of this House that we have got to attract 
black money because the State should not take 
cognizance of that money even if the facts are— 
and that is the hard reality of the situation—that 
there is so much of black money underground. 
The governmental machinery will have to see that 
it keeps its hands off from all such tainted sources 
and that is why I feel very strongly on this not 
only on a moral plane but in the very interests of 
the scheme that the Government have in mind and 
that the hon. Mover of the Resolution has got in 
mind. Let us see that our hands are clean, our 
conscience is clear and that we stand before the 
bar of world opinion as worthy of the heritage of 
Mahatma Gandhi, the architect of our freedom. 

DR. W. S. BARLINGAY (Bombay): May I 
move an amendment to this Resolution, Sir? I 
want to move that the entire Government should 
be run on the basis  of lotteries. 

MR. DEPUTY CHAIRMAN: Order, order. 
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SHRI SONUSING DHANSING PATIL 
(Bombay): Mr. Deputy Chairman, Sir, I am an 
uncompromising opponent to this ugly 
Resolution, and I have got solid reasons to say 
so. 

SHRI SHEEL BHADRA YAJEE: Are we 
not politicians? 

SHRI SONUSING DHANSING PATEL: I 
am a politician, and I claim to be a better 
politician than Mr. Yajee who changes his 
politics whenever it suits him. It is rather very 
surprising and paradoxical that Mr. Yajee gave 
the impression that morality is a sort of taboo 
to a clever politician. Those who are trained in 
the Gandhian way should try to keep even 
politics as pure as possible, to the extent 
humanly possible, knowing as we do the 
limitations and qualifications of a party which 
can govern the country in a fair and square 
manner. The question is whether by putting 
certain words in this Resolution, namely that 
Government should organise National 
Lotteries to raise money for implementing the 
health and other social service schemes 
envisaged in the Plan, it gives the right 
solution to the raising of funds, whether the 
approach suggested for the purpose is right— 
even though the word "National" may foe very 
attitective. 

But the question is whether the Government 
should organise this business on a national 
scale and get money for the purposes which 
apparently appear to be very laudable and 
attractive. The question. is whether we as a 
Government should try to improve the moral 
fibre of the society or should try to encourage 
loteries ! which involves an element of 
uncertainty. Instances have been quoted   that   
Government   indirectly 

introduced an element of lottery by accepting 
or introducing the Prize Bonds. But, Sir, if we 
look to the scheme of Prize Bonds, it is not a 
sort of lottery. It only asks to make certain 
sacrifices for a particular period. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh):  That is the interpretation. 

SHRI SONUSING DHANSING PATIL: 
That is very clear. It is not an interpretation. 
Up to five years you are asked to wait because 
your money is not lost. But here the money is 
lost. A number of people indulge in this vice 
under the delusion that they are likely to get 
some sort of . . . 

DR. W. S. BARLINGAY: This is the 
distinction between tweedledum and 
tweedledee. 

SHRI       SONUSING       DHANSING 
PATIL:  It may be.   After all, I have made it 
clear   that   the   Government cannot avoid 
certain things which are, as far as possible, 
within the fair limit of morality.   It is not a sort 
of taboo if they can do certain things through 
bettter education.     But   to   compare Prize 
Bonds to the national organisation of   lottery   
is   something   which appears to be rather 
ridiculous.   Howsoever  clever politicians may  
try  to convince that the Government is meant 
for the material benefit of the people and as 
such should not try to unnecessarily indulge in 
ideas of morality and religion and so on and so 
forth, after all this moral fibre is the very fibre 
which has given sustenance to India from times 
immemorial.   If this sort of a national lottery is 
organised,  it would   mean   that   Government 
will have to take special pains to make the 
necessary propaganda and bring about the 
necessary organisation which will float this 
lottery and collect    money which would be 
utilised for the laudable purpose of health and 
social service  schemes  envisaged in  the  Plan. 
Sir, I would better drop all the social service 
schemes and health plans  in the Third Plan if 
we are not able to get the necessary money 
through our 
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internal resources or through loans from abroad, 
or through grants or hard - work rather than like 
the country to £0 in for this kind of national 
lotteries and create an atmosphere in the coun-
try which would spoil our moral fibre. 

Sir, let us not go to the extent of saying that 
means are convertible with ends. But, after all, 
our means should be as fair as the end. Several 
friends who opposed the resolution cited ins-
tances and expressed surprise at our 
committing lapses. When we are faced with a 
difficult situation, can we not appeal to the 
country to put in more hard labour, accept less 
wages and build up the nation which will 
stand •erect in the face of difficulties 

Sir, objection is taken to horse racing as it 
involves an element of lottery. But it has a 
bright side also which we have to consider. 
There is the question of building up the pedi-
gree of good horses in the country. Besides, 
there is an element of amusement  and 
recreation in horse racing. But what is the 
recreation in the lottery except that it is likely 
to bring by chance a big amount which may 
or may not come off? As I pointed out earlier, 
the element of uncertainty involved in the 
lottery is not going to put us on a -straight 
basis but will involve a large majority of 
people into losses without bringing them any 
good. 

The other side to this question is that in the 
country there are already a number of evil 
practices going on. There is already a very 
powerful section of the so-called enlightened 
public opinion which stands for the scrapping 
of prohibition. Very surprisingly enough, one 
Mr. R. P. Masani, while presiding over the 
Hotel Keepers' meeting, said that after the 
bifurcation of Bombay, the Bombay 
Government will retrace its steps and scrap 
prohibition. A reply hac already come today 
from the hon. Minister, Shri Adani, saying 
that they are not going to do anything of that 
sort. This section of opinion does not see any 
harm in- scrapping prohibition and getting a 
substantial amount of money. As far I know, 
the Bombay State is now 

losing about Rs. 20 to Rs. 21 crores annually 
on account of prohibition. They say that this 
money could be utilised for better schemes 
like social service schemes in the Plan. The 
answer is very clear. We are committed to a 
certain policy whereunder we are not going to 
use this tainted money and create an 
atmosphere in the masses which will make 
them lose very substantially in the long run. In 
the beginning they may enjoy but afterwards 
become paupers. 

Therefore, if the Government takes the 
initiative in this field by openly allowing the 
people in this glorious game of national 
lotteries, it will not be doing its duty. I think 
the Government has got the very responsible 
duty of educating the ignorant and very poor 
masses and to raise their standard both 
materially and morally. On the other hand, if 
they indulge in this thing, I am afraid the 
future of this country is very dismaL 

Sir, an argument is advanced that while we 
are too short of money we must anyhow raise 
the money to deliver the goods to the people. 
In the light of this argument this particular 
resolution may appear very tempting and 
persuasive. One in apt to make a suggestion or 
even apt to accept it but the spirit and the far-
reaching effects that are involved in this 
resolution are certainly going to be 
detrimental to the interests of the nation so 
much so that people will openly say that if the 
Government came to their help they would 
freely indulge in this, what you call, funda-
mental right. 

Sir, it is said that a man has got three or four 
fundamental rights. i Gambling is one of them. 
Drinking and prostitution are, perhaps, another 
two such rights. But whether we should allow 
these fundamental vices to have their sway and 
whether the Government should be a party to it, 
is a matter for all the thinkers and teachers. I for 
one—though I may not call myself a very true 
Gandhiite —have immense faith in the principle 
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[Shri Sonusing Dhansing Patil.] that our 
means should be as fair as our ends. 
Howsoever, the clever politician may try to 
build up the nation in his own way and 
howsoever he may try to ignore the moral 
fibre which is the pressing need of the hour, I 
still feel that we must stand fast to our 
principles. Then alone we can build up the 
nation. By dint of our labour and by fairer 
means alone we can build up a nation. 

With these remarks I totally oppose the 
resolution. 

ANNOUNCEMENT   RE    GOVERN-
MENT BUSINESS FOR THE WEEK 
COMMENCING 11TH APRIL, 1960 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI SATYA NAHAYAN SINHA): 
Sir, with your permission, I rise to announce 
that Government Business in this House dur-
ing the week commencing 11th April, 1960, 
will consist of: — 

(1) Further consideration and passing 
of the Supreme Court (Number of Judges) 
Amendment Bill,  1960. 

(2) Consideration and passing of the 
Indian Boilers (Amendment) Bill, 1960. 

(3) Consideration of a motion for 
reference of the Delhi Primary Education 
Bill, 1960, to a Joint Committee. 

(4) Discussion on the Third Annual 
Report of the University Grants 
Commission on a motion to be moved by 
the Minister of Education. 

(5) Further consideration of the Dowry 
Prohibition Bill, 1959. 

MR.    DEPUTY    CHAIRMAN:    The 
House stands adjourned till 2.30 P.M. 

The House then    adjourned   | for 
lunch at one of the clock. 

The House reassembled after lunch. at half 
past two of the clock, THB VICE-CHAIRMAN 
(PANDIT S. S. N. TANKHA)   in the Chair. 

RESOLUTION        RE        NATIONAL 
LOTTERIES FOR RAISING FINANCE 
FOR SOCIAL SERVICE SCHEMES—

continued. 

SHRI AKBAR ALI KHAN: Mr. Vice-
Chairman, the debate on this Resolution  has   
taken  a  somewhat  peculiar turn.   So far as 
the ideolog cal and the moral points of view are 
concerned, I do not think there will be anybody 
in this House who will conciously support a 
measure which   will   lead   to things which do 
not go to build up our moral stature.   But the 
position  that I see here is this, or rather the 
spirit of the Resolution is this.   When there is a 
certain  evil existing,  are we to leave it as it is?     
Or should we try to bring it under control?   
That is the issue before us now.   If an 
impression has  been   created  by   some  
speeches that we are now introducing a 
measure which will   encourage   lotteries    
and other such things, things that pertain to 
lotteries, then I respectfully submit that I do not 
accept that interpretation.    If  somebody   
says,   "No   introduce  it  with   all  force  and  
have   a measure to carry on lotteries", I do not   
agree   with   that   After   reading this 
Resolution what I understand or the  
conclusion   to  which  I  arrive is that there 
exists an evil.   There is no place, no village, no 
city where this spirit  is  not  going  on  in  full 
force. I have had occasion to go to horseraces. 

DR. R. B. GOUR: In what capacity, did my 
hon. friend go there, may I know? 

. SHRI AKBAR ALI KHAN: Not in that 
capacity which my hon. friend occupies and 
which I have not had the privilege to occupy. 
My point is thisL Of course, I have seen them 
going, in large numbers to Ooty, Bangalore, 
Calcutta in high spirits, but when they come 
back, 99 per cent, of them are in very 
deplorable condition so far as their pockets 
and their mental conditions are concern- 


